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during 1983-84. The ten tativ dat s upto 
which waiting Ii t in Janpath may be 
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Modififution of MRTP Art tloJ!.cstrd 
hy P.l .C I. 

9h92. SHRI MAnHAVRAO SCIN-
DIA : Will the Mini . ter of LAW. JUS-
T} AND COMPANY A FAIRS be 
plea-sed to state: 

(a) wheth r it is a fact that Fed ration 
of Indian hamb rs f Comm rce and In-
du try a t their 56th Annua l Session 
demanded certain modifications in the 
MRTP Act ; 

(b if 0, the detail s nnd the nature of 
the modifi a tion. sought: and 

( ) Government 's reaction thereto? 

THE 0 ,PUTY MINISTER IN THE 
MlNISTRY OF LAW, JU TreE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABJ AZAD) : (a) and (b) No propo als 
for amendment of MRTP Act , 1969 have 
been received by the Government from 
Federation of Indian Chamber of -om-
merce and Industry as a re ult of the 
di clission held in their 56th annual es-
sion. However , it is seen in the prog-
ramme of the mee ting ( bt ll ined informal-
ly) that the following suggestions were 
included as teps for accel erating indus-
trial progl'esC) :-

(a) Exemption to industries engaged 
m important sub. t itution and 
c port promotion from the pur-
view of the MR TP Act ; and 
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(b) the basis of monopoly legislation 
hould c the extent of market 

control rather than value of 
assets. 

(c) Since no proposa 1 ha so far been 
received from Federa tion , the question, 
of Government' reaction thereto does 
not arise. 

Member of Casual Labou rer iMu~ter 
Roll Employees in Ministry of Labour 

and Rehabilitation 

9693. SHRJ AMAR ROYPRADHAN : 
Will the Minist r of LABO RAND 
REHABr JTATfON be plea ed to st ale : 

(a) whether i I is a fact that casual 
labourers /mus ter roll employees a re being 
appointed by hi ' Ministry or Depa rt-
ment ISubordinnte Offic s under hi 
Mini try ; 

(b) jf so, the number of such emplo-
yees employed in his Ministry as well as 
in each Departm!nt and Subordinates 
office under his Ministry; 

(c) whether their ervic s are not being 
regularised ven after the laps of consi-
derable period; if 80, the rensons there-
for; and 

(d) what action Government propose 
to take in respect of regulari ation of 
their services instead of keeping them as 
casual labourer or only muster roll em-
ployees for years together? 

THE MINISTER 0 LABOUR AND 
REHABILITATION (SHRI VEEREN. 
DRA PATIL): (a) to (d) The Informa-
tion is being collected and will be laid on 
the Table of the HOllS!! . 

}luyment of rent by IDPL for Hired 
13 il,ings 

9694. SHRI DIG AMBER SINGH: 
Will the Minister of HEMICALS AN 
FER TILIZERS be pleased to state : 

(a) wh ther despite being in red to tht 
extent of some crores of rup e > the 
JDPl.: has not made any I:!conomy in it 

expenditur on payment of lakhs of rupe 
as monthly rent for build ing hired b it 
fo r the use of its officer as re id nces and 
Office and . torage godownc; in the capital; 

(b) the pa rt i u lars of rent paid by it 
to private land lord fo r the va ri u buil-
ding' hired as on I · 4- 198:1 ; 

(c) the 
Offices to 
site ; and 

reasons fo r not shifting it 
rllrgaon and o ther factory 

(d) what direction Government pro-
pose to give to th :! rOPL to cu t down 
. uch infrLlctu () u ' expcndit 'Jrc on maintain-
ing huge offic~ e tabJishment and 
pro iding luxurious res idcnc s to ie 
officer in the capital ? 

TH ' MIN[STER OF HEMICALS 
AND fER TILIZ RS (SHRI VASANT 
SATHE) : (a) to () Aecommodz.tion 
hired by IDPL in Delhi /New Delhi is 
II ed for ho us ing the Head Office of 
Marketing D ivi 'on in Rajmdra PI ce, 
Regional Sa les G tl1ce in .cast of Kailash , 
Bulk Sale D pot in Darya Ganj and one 
small officers ' H os tel- cum· Liaison Office 
in S uth xtcn ion . 1n addit ion, a few 
residential hOLlses have been taken on 
lease by the company for the re idences 
of it. Senior Officer in Marketing Divi-
ion, Central ffice and in Gurgaon 

Plant , who either came from other units 
or joined the company and faced diffi-
culty in finding suitable accommodation 
of their own Most of the residential 
houses were hired long back at rea ona-
ble rates of rent as compared to present 
market rent prevailing in those locali-
ties. This practice of taking houses on 

ompany lease f r Senior Offic rs is 
common in ommercial houses. As re· 
gards hiring of commercial space for 
Marketing Division Head Offi e, Regional 
Sales Office, Bulk Sales Depot and Offi-
cer ' Ho tel-eum-Liaison Office in Delhi, 
thi s is unavo idable as the functioning of 
these offices cannot be ca rried out from 
outside Delhi efficiently and economically. 
One of the existing build ings, which is 
being used as Officers' Hostel-cum-Liaison 
Office, is al so very c ential for making 
arran~ement for the stay of officers Of 
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